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Legisiative Assemdly
(Constitution and
Proceedings) Validation
Bill
(v) Compensation as admissible
under the Workmen’s Com-
pensation Act, 1823,

11. Steps have already been taken
by the Shipping Master to ascertain
through the district authorities con-
cerned the names etc. of the Jegal
heirs of the deceased seamen and the
payments will be made as soon " as
formalities have been completed. As
far as the amounts due under Work-
men’s Compensation Act are concern-
ed, 1t is understood that the Company
is arranging to deposit the amounts
due with the Commissioner for Work-
men’s Compensation for disbursement.

12.10% hrs.

REFPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Deputy Minister of Law (Shri
Hajarnavis): I beg to move for lcave
to withdraw the Bill further to amend
the Representation of the People Act,
1950,

Mr. Deputy-Speaker: The question

“That leave be granted to with-
draw the Bill further to amend
the Representation of the People
Act, 1950.”

The mgtion, was adopted. .
.(L.ﬁ'amuw- ;Jl.‘,[-\.ulc.o A K12,

12.11 hre.

HIMACHAL PRADESH LEGIS-

LATIVE ASSEMBLY (CONSTITU-

TION AND PROCEEDINGS) VALI-
DATION BILL*

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move
for leave to introduce a Bill to vali-
date the constitution and proceedings
of the Legislative Assembly of the
New State of Himachal Pradesh form-
ed under the Himachal Pradesh and
Bilaspur (New State) Act, 1954.

of Disqualification)
Bill

Mr. Deputy-Spesker: The question .
is:

“That leave be granted to intro-
duece a Bill to validate the consti-
tution and proceed.ngs of the
Legislative Assembly of the New
State of Himachal Pradesh formed
under the Himachal Pradesh and
Bilaspur (New State) Act, 1954.”

The motion was adopted.

Pandit G. B, Pant: I introducet the
Bill.

12.11% hrs.

STATEMENT REGARDING HIMA-
CHAL PRADESH LEGISLATIVE
ASSEMBLY (CONSTITUTION AND .
PROCEEDINGS) VALIDATION
ORDINANCE

Pandit G. B. Pant: I beg to lay c»
the Table a copy of the explanatory
statement g ving reasons for imme-
diate legislation by the Himachal Pra-
desh Legislative Assembly (Constitu=
tion and Proceedings) Validation
Ordinance, 1958, as required under
Rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok Sabha.
{Placed in Library. See No. LT-1041/
58].

12.12 hrs.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL—contd.

Mr. Deputy-Speaker: The House
will now take up further discussion of
the following motion:

“That the Bill to declare that
certain offices of profit under the
Government shall not disqualify
the holders thereof for being
chosen as, or for being, Members
of Parliament, as reported by the
Joint Committee, be taken into
consideration.”

*Published in the Gazette of India Extraordinary Part Il—Section 2,

dated the 24th November, 1958.

{litroduced with the recommemdation of the President.





